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Urban Land Ceiling Act

*417. SHRI P. M. SAYEED:
SHRI BALASAHEB VIKHE
PATIL:

Will th® Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
Central Government propose to bring
about major changes in the Urban
Land Ceiling Act which are also ex-
pected to go a long way in releasing
the hold of black money on urban
property;

(b) if so, whether the Ministry has
prepared a draft of the proposed
amendments to the Urban Land Ceil-
ing Act;

(c) if so, whether the Central Gov-
ernment propose to consult the State
Governments  before legislation is
introduced;

(d) whether Union Government has
received the comments on the pro-

posed amendments from the various
States; and

(e) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
to (c). For some* time past# State
Governments have teen pointing out
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difficulties experienced in the ad-
ministration of the Act as also
lacunae in its provisions. There were
also suggestions for amendment of the
Act.  With a view to identifying the
areas where amendments are essen-
tial, the Government of India set up
a Working Group in November 1979.
T1” Group has submitted its report
which is under consideration in con-
sultation with the State Governments.

(d) Not yet, Sir.

(e) Does not arise.

Memorandum received from Em-
ployees of Central Fisheries Corpora-
tion

*418. SHRI SAMAR MUKHERIJEE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have re-
ceived any memorandum from the
employees of Central Fisheries * Cor-
poration;

(b) if so, the details thereof; and

(c) the action taken by Government
thereon?

THE MINISTER OF <AGRI-
CULTURE AND RURAL RECONS-
TRUCTION  (SHRI BIRENDRA
SINGH RAO): (a) Yes, Sir.

(b) The Central Fisheries Corpora-
tion Employees Association in their
Memoranda  has been demanding
mainly the revival of the Corporation
on various grounds and suggesting

measures to make the Corporation
viable.

(c) The decision to wind wup the
Corporation is being considered by
the Government in the light of the
49th Report of the Committee on
Public Undertakings'and the recom-
mendations contained therein.
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